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(a) whether any new guidelines have been
issued in regard to the acceptance of employ-
ment in  private armament  purchasing
agencies by officers of the armed forces
after their retirement from the services; and

(b) if so, the main details thereof ?

THE MINISTER OF DEFENCE (SHRI R,
VENKATARAMAN): (a) and(b) No. Sir. The
exisiing instructions arc considered adequate
according to which Service Officers of rank
Colonel and above in the Army and equiva-
lents in the Navy and Air Force, are required
to take prior permission of the Government
before taking up employment with any
private firms within two years of their
retirement. They are not permitted to accept
post-retirement employment in firms which
have any subsisting contracts with the Minis-
try of Defence or its attached and subordi-
nate organisations. They are also not
permitted after retirement to take up any job
involves liaison with Government. Service
officers will also be not permitted to function
as resident representatives requiring esta-
blishment of contacts with serving oflieers
in the Szrvices/Government,

Decision to Close Down Loss Making
Public Sector Units

2165, SHRI K. RAMAMURTHY
Will the Minister of FINANCE be pleased
to state :

(a) whether any deision has been taken
to close down the loss-making public scctor
units in order to solve th: problem of
mounting burden of subsidising the lossess
and nursing them back to health; and

(b) if so, whather the implementation of
this decision has started and the names of
such public sector units which have been
closed so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) No, Sir,

(b) Does not arise.
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India Ranked at a L.ower Stage
by World Bank

2167, SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of FINANCE
be pleased to state :

(a) whether it i< a fact that the World
Bank had rated the Indian position and
ranked at a Lower stage ;

(b) whether government had lodged
a complaint 1o the World Bank .

(¢) whether the World Bank has accepted
and re-ranked India ; and

(d) if so, the effect of this higher
ranking ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (d)
Following the Eighth General Review of
Quotas in the IMF a proposal for selective
increase in the capital of the World Bank
was circulated by the World Bank Manage-
ment. This proposal would have resulted
in a decline in India’s voting power,
Government have viewed this proposal
with concern and are consulting with the
World Bank management and other member
countries in order to arrive at an arrange-
ment which would, to the extent possible
safegurad the voting strength of India
Discussions are still in progress.

Excise Evasion by Decentralised Sector

2168, SHRI BANWARI LAL : Will
the Minister of FINANCE be please to
state :

(a) whether a lot of excise evasion is
being done by the decentralised sector
and no efforts are made by Government
to check it ;
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(b) whether Government have tride to
formulate a scheme to check this malady
which has been, on the one hand creating
financial loss to the national Ex-chequer
and innumerable problems to the organised
sector on the other hand by way of passing
out their projects ;

(c) whether there has been a great
demend for shifting duty from fabric to
yarn/fibre with a view to checking the
evasion of excise duty by vested interests ;
and

_ (d) if so. action proposed to be taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M,
KRISHNA) : (a) and (b) Cases of evasion
of excise by both organised and unorganised
sector have been reported. Appropriate steps
are constantly being taken to check such

evasion.

(c) and (d) There have been repres-
sentation from the trade for shifting duty
of excise from fabric to yarn/fibre stage.
These representations have been duly consi-
dered but the suggestion has not been found
acceptable.

Misuse of Subsidy on Loans given to
IRDP and other Fmployment
Programmes

2169. SHRI SURYANARAYAN
SINGH 1 Will the Minister of FINANCE
be pleased to state :

{a) whether attention of Government
has been drawn to the misuse of subsidy
allowed on the loans given to the TRDP and
other rural employment programmes ; and

(b) if so, the details thereof and the
steps being taken to check such mal-
practices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARI) : (a) and (b) Whenever
any specific complaint is received 'in respect
of implementatin of the Integrated Rural
Development Programme it is got looked into
for appropriate corrective action. Recently





